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Geounsel fer the applicants

IN THE CENTRAL ADMINISTRATIVEL TRIBUFAL : HYDERABAD BERCH

AT HYDERABADW
* k*x .

T.Dayal Singh
L.Parmeshwar
T.Furushethama Reddy w

¢

~mt:, P,Venkayamma

Vs '}

The Unien eof India, Rep.by its

' Secretary, Min., ef Finance,

(Dept., of Revenue), Nerth Bleck,
New Delhi, ' |

The Beard ef Custems and Central
Excise, New Deélll rep, by its
Chairman.

The Cermissiener ef Custems and
Central Excise, Basheerbagh,
Hyderabad,

The Dy. Cammissiener (P&V),
Custems and Central Excise,
Pasheerbagh, Hyderabad. o

Ceunsel fer the respendents H

CCRAM:

THE HON'*BLE SHRI R. RANGARAJAN : MEMBER (JDMN.)

THE HCN'BLE

% ' \

| :Br. G.Parameswara Rae F

SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.) |

Dt,ef Decisien : 27-11-97,

.o Applicants.T

.+ Respendents|

Mr.V.Rajeswara Rae,Addl.




o

-2 : l ‘

ORDER

ORAL CRDER {PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,) - ‘

Heard Mrs,Sakthi fer Mr/G,Parameswara Rae, 1earnéé

i ; .

ceunsel far the spplicants and Mr.,V.Rajeswara Rae, learned ceunsel
. T
- N

for the respande%ts. ;

| | listing of -
2. Ihls OA is called ta-day in view ef/Zkg MA, 1]08/97 in

4

this CA filed by the respendents in the OA pyeying foer vecation ‘
' |

of ipterim erder| passed in this OA, VWhen this MA was taken ép

fer hesring, the| learned ceunsel fer the respendents in the | OA
' the
submitted that xﬁEELOA igself has become infructueus gs the‘!

applicant;he 2,3 and 4 had already|been prommted as Dy. CfFice

- p‘-‘-‘bl' - . ‘I .
Superintendent {(L-II1) and the applicant Ne.l-Wi&%—be prometed

in accerdance w1rh the erder Ne.3/97 dated 7-1- Q? (Annexure-é—l
-L
i
| !f
3. In view of the abeve he submits that this OA hasii
‘ ' |
beceme infructueus. The abeve submissien is 3lse accepted by

S |
the learned ceunsel fer the applicants, Hence this CA &% ml%e#LﬂA

te the Ma),

te be dismissed as infructueus fer the reasens stated in CA 1220/95

which was decided te-day. ‘ j'
4, In view ¢f the abave the CA is alse dismissed ag

|
. 1
infructueus, Ne cests, %

| ,
lﬂCiﬁ:}uﬂ»_LéL/\z’“/ﬂ"/ﬁ“‘” ' }\Vﬁ\“'CL””fﬁ%f
87 JAI PARAMESHWAR)' ' (R. RANGARAJAN‘)’

MEMBE R { ADMN, )

19 |MEMBER (JUDL. )
22\

Dated s Thé 27th qu.1997

spr
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Copy toi= o
1% The 3ecretary, Ministr% af Financa, (Daptﬁ of ReVenua).

North Blocky, New Delki
2% The Chairman, Board of Customs and Centrel Excissy New Delhi
3% The Commig aionar of Customs and Central Exciss, Bashaarhagh“
- Hyderabady ‘ | , _ ‘
4% The Dyé Commissioner (E&U). Customs and Central Exciaa, |
Bashesrbagh, Hyderabady | |

One copy to Nr% @Peramashuqra Rao, Advacata, CAT.m Hyd%

5%
5%
784 One copy to DYF %(A), CAT ; Hydd |

One copy to Mr. U:Rajaauara Rao, Addl”tGSC.. CAT.; Hydﬁ .

Y

8% Ona duplicata%‘

arr




o e

TYRED BY | CHECKED BY
COM2ARED 3Y ARPROVED 3Y

IN THE CzaTReL AOMI

L
N f

A9

THE HON'BLZ 3HRT B.5.J41 PrRAMZSHUAR

M (J) ot
i B .
-.J ' i
Dated:. 2[5~
- ORDER/ LB EMEHF—
M8 LR Ao iy —
. in
L Y e
Admitted and Intepsf Directions St
Issued,
Allowad
oiqugéﬂfg; With Diractiong
Dismissed |
—mE
Dismissed gs Withdrawn
Oismissad Aop Default
Ordered/Re jdcted
No order ¢3 tu costs,
YLKR II Court
By grete #fasTy
Centss] Mmir\i:&ve Tribunal
- stgr [DESPATCH
ff ' i
. - SOEC 1997
R
, dromry aradys %
HYBERABAD BENCK ; :






